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Chohury, Vice-chairman. 

Heard Mr B.Malakar, learned counsel 

or the petiioner. Issue notice to show 

cause as to why contempt proceeding shall 

not be initiated against the alleged 

c ontemner. 

	

7 1 	 List on 15.11.2000 for show cause and 
order • 
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/~A 15.11.. .0 	Mr.B.S.Basumatary 1eaned 	d1'. 

C.G.s.Co has entered aearance on behalf 

V 	AØ1 	 of the respondents and sought for 4 weeks 
' time to file written statnent. Prayer 

I 	
is a11owd.:L1t on, 14.12.00 for orders. 
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alleged Contemners prays for further time 

to fi le' reply. Four weeks time allowed. 

List on 11.102001 for order. 
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No representationriáL. 

'ist on 17.792001 for4order. 
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Office to indicate as to eervj 
of notice and report. 

List on 31.7.200t. 
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rpo-tt—ii#h in 24—hours. 

• 3171iT' 	 fice report did not indicata.-th 

correct pos. on, The rpo.ndent has alrea 

indicated that 	ugh Shri sumatary filed 

Vokalatnama without 	asary court fees an 

without,any efl9D emen in the Vokelatname. 

ice is camp te.Shri .Deb 

learn,dr.C.C.S.C. prays I' 4 weeks time 

reply. Prsy3l' allowed. 

List On 31-82001 for or r. 

emba 

31.7,01 	 Olfice report did not indicate the 

correct position. The 	 already 

enter appearance through Shri B.Basutflatary w- 

	

* 	filed the Vokalatnaia without necessary cour 

fees. The Vokalatnama is on record without 

any endorsement in the Vokalatnauis. 

Service is complete. Shri A.Deb Roy, 

learned Sr,C..S,Ce pray. for 4 weeks time t 

file reply.. Prayer allowed. 

'ist on 31-9-2901 for order. 
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31,8.01 
	List on 21/9/01 to enible the respondstS 

to file reply. 

By order 

Depjty Registrar to 

enquire and report 

ujthjn 24 hours. 
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2109001 : 	List on 410/01as prayed for learned 

oounael for the respondents. 
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Vicechsir.an 

* appears for the applicant. Mr.B.Q 

Pathak learned counsel for the respDndts 

/ has sought for little accommodation to 

. obtain necessary instrucon. List on 

16.10.01 for. orders. 

G4 
Mnber Va.ce.u'Chajrman 

16.13.201 None.s 	resent for the app1icant. 

We cast on 28,1 1.2001 for further order. 
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List on 4.1.2302 to enable the 1earn 

counsel for the applicant to take necessary 

steps. 

c 
rnember 	 Vice-Chairman 

List on 5.202 for orders alongwith 

•P.No.269 of 2001. 
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issue notice to 141r. Sanjay Kucnar, 

xecutive Engineer (Civil Wing) Telecom, to 

show cause as to why the contempt proceedinç 

shall not be initiated. 

List on 8.3.2002 for order. 
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S.3.02 	 List agin on 19.3.2002 for order. 

vi __C 

no appeared for the applicant. Mr 

Pathakl ss G learned Addl. C.,S.C. for t 

newly added 	spondent placed befo 	mC 

the 0 fjCB orde dated 1 9.1 3.200 and: also 

report o' the icriri4ation 	mmittee dated 

29.10.2OIJ'1,Thouh 	e applicants C' 

draidired tê is' 	el igible. In the 

ci rcums ta n ces -  uestjon o f 'olatjon did not 

arias. 

The Contempt Proceeding th ss tapis 

missed,. 
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None appeared for the applicant. Mr. 

•B.C:.Pathak, learned Addi. 	 Por the 

newly added Respondent placed before me 

the 0fice order dated 10.13.2031 and also 

report of the- verification committee dated 

29.13.2001. Materials on record indicated 

that the  case or the applicant was scrutini-

sod and considered and on assessment he was 

found not eligible for conferment of Tempo-

rary status. In the facts and circumstances 

of the case, the question of initiation of 

Contempt Proceeding doesnot arise 	- 

The C.P. thus stands dismissed. 

4 

	 Jice-Chai rn3n 

mb 

ii 


